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ment; and my hon. friends answer to the
House is singularly silent about the causes
of discontent, and about the widespread
nature of the discontent. All that he has
done is again to wave a baton before thiy
and to say: “I have a big baton
.and.tlma&m, I shall ensure
in the Police forces of the co-
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In all humility, I would like to Submit
that he has put the cart miles before the
horse amd treated the House to an
esmay in irrelevance, He has emulated the
example of the ostrich and he believes
that by hiding his head in the sand, he
can deny the howling storms to which
llhmmtryhnbeena witness in the
last few months,

It is most unfortunate that he has gons
mto history, and talked about 1979. I can
go back to history and talk about 1953
and 1960s and 1970s, when the Ministry
beaded by my distinguished friend. .

_MR. SPEAKER: Mr. Verma, please
excuse me for a minute. I think I will

postpone this till § O'clock. I would like

- fhe Minister to be here.

- SHRI GEORGE FERNANDES: I think
you could have done this, when I raised

the point.
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SHRI RATANSINH RAJDA (Bombay

Soyth): You bave maintained the digaity
#f the House.

12.15 hrs,

BUSINESS ADVISORY COMMITTEE

" THmTY-FIRTH REPORT
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND WORKS AND -

HOUSING (SHRI BHISHMA NARAIN
SINGH): I beg to move:

“That this House da agree with the’
Thirty-fth Report of the Business AdvE
m&mm:ttnepumdtothsﬂou
on the 4th October, 19&2"

HR.SFBAKBR.TIMWM&:

vboryCommmecpmemedtotheHom
on the 4th October, 1982."

.The motion was adopted.

MR. SPEAKER: Now matters under

Rule 377.

SHRI K. RAMAMURTHY  (Krishna-
giri): Before, you start it, | want to
make a suggestion. Since the Calling At-
tention has been postponed to 5 O'clock,
I would suggest that this should be ad-
justed accordingly, because all the mem-
bers who have given notice under Rule
377 may not be available at this time;
they might be thinking that this will be
taken up after the calling attention B
over.

12.16 hrs.

MATTERS UNDER RULE 377
(i) DrOWNING OF CHILDREN IN NANGAL
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s11 Matters under
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(ii) NEED FOR RE-ROUTING OF CHRTAIN
INTERNATIONAL AIR SERVICE THROUGH
CALCUTTA BY GIVING THEM mmo
LANDING RIGHTS.

SHRI NIREN GHOSH (Dum Dum):
Calcutta Airport is the best airport am-
ongst the 4 Metropolitan Cities both tech-
nically and from the point of view of the
maintenance certified as such by the Inter-
national Air Transport Authority, At omne
time it was the busiest airport, now it
wears a deserted look because we firmly
believe foreign airlines have been asked to
quit Calcutta and come to Delhi. But 4if
you say that they went to Delhi volunta-
rily for traffic landing rights, the questien
arises why did you give them berth at
Delhi; you should not have refused them,
thus encouraging desertion from Calcutta.
Now certain foreign lines are asking for
traffic landing rights—for example KLM,
Air Canada and Cathay Pacific. This is
not being settled.

CCPU recommended that Delhi and
Bombay are bursting at the seams and
cannot handle the traffic and recommend-
ed diversion of flights to Calcutta and
Madras. No heed has so far been paid
to this recommendation. Delhi and Bom-
bay are common-rated as regards passen-
ger fare but Calcutta is not. As a result,
passengers from eastern region have to
incur additional expenditure to go to Delhi
or Bombay to catch west bound flights. If
you make your own rules? Further, all
cast bound flights should originate from

Bocings at Declhi and Airbus at Bombay.
Short of complete overhauling capacity



